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BEFORE THE HON’'BLE NATIONAL GREEN TRIBUNAL

CENTRAL ZONAL BENCH, BHOPAL

ORIGINAL APPLICATION NO. 54/2025(CZ)

IN THE MATTER OF

SOBRAN YADAV ...APPLICANT
VS

STATE OF MADHYA PRADESH & ORS. ...RESPONDENTS

ACTION TAKEN REPORT ON BEHALF OF STATE OF
CHHATTISGARH IN COMPLIANCE WITH ORDER DATED
03.02.2026 PASSED BY THE HON'BLE NATIONAL GREEN
TRIBUNAL, CENTRAL ZONAL BENCH, BHOPAL

It is humbly submitted on behalf of State of Chhattisgarh as under:

1. That, the above-mentioned Original Application came up for hearing on 03.02.2026
before this Hon'ble Tribunal and on the said date, the Hon'ble Tribunal was pleased

to pass the following directions : -

7. “ We reiterate our previous order and direct the authorities concerned to
protect the water bodies, identify and demarcate and protect the area 3 O.A.
No0.54/2025(CZ) Sobran Yadav Vs. State of M.P. & Ors. by means of wire,
pillars/munnars and to ensure that there should not be any encroachment within
wetland and encroachment, if any, must be removed within a time frame
Jfollowir.z; due process of law. It is also to be ensured that there should not be any
discharge of untreated water into the water bodies and in case any violation is
Jfound, the State PCB is directed to take necessary action in accordance with law,
in addition to prosecution and realization of Environmental/damage as per

parameters laid down by the rules.

2. That, it is submitted that the Ministry of Environment, Forest and Climate Change
~ (MoEF&CC) vide Office Memorandum dated 08.03.2022 had clarified that any
%\xnd withi“area exceeding 2.25 hectares shall be deemed to be a wetland for the

se of these conservation efforts and should be protected as per Rule 4 of the
itlands (Conservation and Management) Rules, 2017. That, the State has taken
é{lzance of the same and has accordingly prioritized the protection and
® Qo ¥ conservation of wetlands exceeding 2.25 hectares. In furtherance of the same copy of
\ \ "\*\i\R ’Zdugforememioned Memorandum has been forwarded to the concerned authorities.
The copies of the said Office Memorandum and the letter conveying the same to the

concerned authorities are annexed herewith as Annexure C-1.
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3. That, it is humbly submitted that in order to prevent encroachment and to ensure
clfective conservation and management of wetlands, the State Wetland Authority of
the State of Chhattisgarh has alrcady initiated the process of demarcating wetland
boundaries by crection of boundary pillars. In furtherance thereof sanction has been
accorded for installation of boundary pillars for five (05) identified Wetlands in cach
of the thirty-three (33) districts of the State, amounting to a total of 165 Wetlands
across the State. A copy of the list of Wetlands where installation of boundary pillars
has been sanctioned by the State Wetland Authority is annexed herewith and marked

as Annexure C-2.

4. That, in comphiance with the aforesaid Order dated 03.02.2026, the State Wetland
Authority, Chhattisgarh has issued necessary directions to the concerned authoritics
in district for protection of Wetlands across the State. The authorities have been
directed to ensure protection of the Wetlands by installation of wire fencing and
crection of boundary pillars/munaras, so as to clearly demarcate the wetland
boundaries. They have been further notified and instructed to prevent discharge of
untreated water into the Wetlands and maintain a strict prohibition on encroachments,
requiring their removal within a stipulated time frame through duc process of law.
The letters of communication issued in this regard have been annexed herewith as

Annexure C-3 and Annexure C-4 respectively.

5. Thatitis further submitted that the State has already initiated the process of taking
action on the illegal encroachments wherein the complaints received by the wetland
authority regarding the violation of Rule 4 of the Wetlands (Conservation and
Management) Rules, 2017 have been forwarded to the concerned Adjudicating
officer as appointed under the Environment (Protection) Act 1986 for taking
neeessary action. The copy of complaints dated 20.11.2025 forwarded to the
Adjudicating Officer appointed under the Environment (Protection) Act 1986

are annexed herewith as Annexure C-5.

0. That, the present action taken report may kindly be taken on record. It is respectlully
submitted that the State of Chhattisgarh remains fully committed to complying with
all directions issued by this Hon'ble Tribunal and assures this Hon'ble Tribunal ol its
continued efforts towards the effective protection, conservation and management of

“wetlands in the State of Chhattisgarh,

W

DATED:11.03.2026 COUNSEL FOR THE STATE OF
CHHATTISGARH

PLACE: BHOPAL
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

CENTRAL ZONAL BENCH, BHOPAL 1 [agiep|

IN THE MATTER OF

SOBRAN YADAV
VS

STATE OF MADHYA PRADESH &ORS.

AFFIDAVIT

I, Matheshwaran V S/o Late Shri Ganapathi Vishwanathan aged about 45
years, Member Secretary, Chhattisgarh State Wetland Authority, Raipur,
Dist.-Raipur, C.G., OIC for the State of Chhattisgarh in this matter, presently

at Dist.- Raipur, C.G., do hereby solemnly affirm and declare as under:

1. That, I have been appointed as the officer in charge in the present matter
for the Cta - of Chhattisgarh and as such I am fully conversant with the

facts of the case and therefore, competent to swear this affidavit.

2. That the accompanying Reply/Report has been prepared and filed as per

my instructions and has also been explained to me.

3. That the contents of the accompanying Reply/ Report are true to my

knowledge and belief based on official records and no part of it is false

and nothine has been concealed there from.

\BEP T

Signed and verified on this 11" day of March, 2026 at Raipur (C.G.).

~

SOLEMENLY AFFIRMED 2 \ﬁ
SWORN BEFORE ME BL¢ kP N

THE WITHIN NAMED

PRAHLAD SAHU
NOTARY/ADVOCATE
ABHANPUR
MSTT.RAIPUR(C &

V1 MAR 200
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CHHATTISGARH STATE WETLAND AUTHORITY
Bl ire o dedve AUTRAE

Aran
3‘)::,:2::_'"' _N°""_AB|°CR. Sector-19, Atal Nagar, Dist.- Raipur (Chhattisgarh)
Phone & Fax No A AVef i, Race 19, Far UAYR, Aed AR (Bafime)

0771- 2512807 Email - cgstatewetland@gmail.com
FAG /A e
o /.44 Jquyy, Rerie 05705 /2022
DAFy,

b1l By
SI;}V” RIUYR / g 1eifa / delldldivieg iy / aRuids / gil / vi-ticiid /
R /dlefld / SRR/ -IHAD / iy / ) SRITd / dddX / SIS/ X[l

/@:\MSQ/'{.NRJUlg\’/f‘adl'Hg\’/ BRI/ ol / GARIYR / dfRIHYR /Y RolY¥
e 1y ({‘g“"ﬁ{ ‘Wl/{lu'lg/gﬂcﬂ/w‘lﬁzn/'zwléﬁ (Bafividie)
: i (%N\&M Ud yded) [ag 2017 & Ran 4 & dgd sy 3 Read
_ AeAVGH D HReIU b ider A |
W{‘f) P MING ART, yUlaRvn, a9 gd Sietdrg ulRadsr dareia @1 sner &nie ¢
, No. W-4/4/2022-WTL.. fR+ias 18.03.2
3 0 /4/2022-WTL.. fe+1idv 18.03.2022

2 g3 DIUIAY b1 YA b /Wt /AU /29, (ReT1d5 04.03.2022

T h¥
R L uquﬁﬁu‘l\;’l‘fd g rbIvao-I?I b {Ic{ﬁ?g q.al .&'Ny HEGIt| K"i.uﬂ.iﬂ_ g1 uila
_c‘ i & MU ‘k-ﬁd‘;LUi 'NPLWZH (Significant Wetland) @1 GI+id1 Bf¥q
B U4 Space Application ISRO 3IHIIdIS gIv] faffsa 225 gac. A ARG Aabe ara
RIS @ 7711 ACAVS B ARGV 8 a8 bl ) didet Rg by rar 24 |
_ 9T e ey ﬁ oy ¢ b Sudad ey defla usd gr siner guir yyfaeor,

99 U4 deary URGd- iy 1 dRIa fbar @ @ asda dedvs ¢-dd 2011 & asa

29 & 201,503 ACAUS bl UV, ddds (Wil vd Ydssl) [ 2017 & un 4 B

IR BT G | Seokd Ny & fdb Ykt 201,503 decdvg X A 7711 dedvs valiiie

TR A AR L A bl TRA A yglarer, 94 ud Stdaly uRada Ay @

dedtvs f3@GrET & ura @r ol 9g 8 R walaing wod & Ridar yrddRen &

Harw] fbar off <8l &1 YoMy 2 f& dedls (vveivr ud udut) us 2017 & fAan 4,

fraa grar o @ 7711 ACAvS A | @, gk @

The following activities shall be prohibited within the wetlands. namely.-

conversion for non-wetland uses including encroachment ot any Kind:

setting up of any industry and expansion of existing industries:

manufacture or nandling or storage or disposal of construction and demolition waste covered

under the Construction and Demolition Waste Management Rules, 2016: hazardous substances

covered under the Manufacture, Storage and Import of Hazardous Chemical Rules. 1989 or the

Rules for Manufacture. Use. Import. Export and Storage of Hazardous Micro-organisms

Genetically cngineered organisms or cells. 1989 or the lHazardous Wastes (Management.

Handling and Transboundary Movement) Rules. 2008: clectronic waste covered under the 1i-

Waste (Management) Rules. 2016:

solid waste dumping:

discharge of untrcated wastes and et

human settlements;

6. any construction of a permane
high flood level observed in the past ten years ¢
these rules; and.

7. poaching.

Lt —

fluents from industries. cities. towns. villages and other

h o

nt nature except for boat jetties within fifty metres from the mean
alculated from the date of commencement of
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CHHATTISGARH STATE WETLAND AUTHORITY

- EERUSHERN S I e Sl BE

nya Bhavan, North Block, Sector-19, Atal Nagar, Dist.- Raipur (Chhattisgarh)
SRVY e, Hfofeciler, Waer—19, FARTAR, HEATR (

Phone &
Fax No. 0771-2512807 Email ‘cqstatewetland@gmail.com

ﬁa"'/ qeTS /928 ST A3, / 02 / 2025

Hfe,

BRI,

TR SR Ud R R
HATCTd, WETALY WaH, Ta1 QR

fawg - qTAS (¥R&VT Ud yaEe) R 2017 @ frad 4 @ aga wed # Rerd
i N B ARE B Ay H |
= RG WE, 9afaRv, a9 U9 ooy uRkad| HATerd @7 SE BHid F

No. W-4/4/2022-WTL. fe=ie 08.03.2022.

fawaierta amia waten =marera @ smew RA7® 04 3/@CER, 2017 MK.

Balakrishnan & Ors vs Union Of India & Ors WPC 230/2001 & d&d Ud 9Rd PR YT,

91 U4 STefary aRadE faMmT & gRT Y OFFICiAl MEMORANDUM faeiids 08 AT, 2022

qwmw%%lsmmﬁ%rﬁmzzsmﬁmzﬁwmw

X Wetlands (Conservation and Management) Rules, 2017 & IA—4 & WTaem= [SIRS g1, AT
Wetland Rule 2017 & 3faid 391 Aifefbadem fFar a1 & aie@r =8 |

AT HaTed =TTl & Sad ey d IeolRdd & fh—

“In view of above. it is once again clarified/reiterated that the 2,01,503
wetlands (>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA). 2011
should be protected as per Rule 4 of the Wetlands (Conservation and Management) Rules.
2017. This protection is irrespective of the applicability of/notification as per the said
Rules.”(Annexure-2)

3 %wﬁéﬂ%ﬁssmmas?oﬂzﬁmmﬁ%ﬁﬁ
11,264 dEATgH WR dTalvs (AREV U4 yeuH) ¥ 2017 @& Fraw—4 & grawm @

gl | g 4 & ey TR 8-

The wetlands shall be conserved and managed in accordance with the principle of
'wise use' as determined by the Wetlands Authority. The following activities shall be prohibited
within the wetlands, namely -

1. conversion for non-wetland uses including encroachment of any kind,

setting up of any industry and expansion of existing industries;
manufacture or handling or storage or disposal of construction and demolition waste covered
under the Construction and Demolition Waste Management Rules, 2016: hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical Rules,
1989 or the Rules for Manufacture, Use, Import, Export and Storage of Hazardous Micro-
organisms Genetically engineered organisms or cells, 1989 or the Hazardous Wastes
(Management, Handling and Transboundary Movement) Rules, 2008; electronic waste
covered under the E-Waste (Management) Rules, 2016;
4. solid waste dumping;
5. discharge of untreated wastes and effluents from industries, cities, towns, villages and other

human settlements;
6. any construction of a permanent nature except for boat jetties within fifty metres from the

L) o

mean high flood level observed in the past ten years calculated from the date of
commencement of these rules; and,
7. poaching.
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. ST 8 aﬁ“i'“"a. NS qecivs Wifiawor & oy WEw  (Member Ex-officio) & |
holl B st AH T T ATAVS (“wetland” means an area of marsh,

fen.'peatland or water; whether natural or artificial, permanent or temporary, with water that is static or
flowing, fresh, brackish or salt - As per Rule 2(g)) ® AP U fafea o= gq Jeais ("\‘W&TUT 0q

e YT 2017 @ Fum 4 & qen A ) e o wd w i

B TS By R ae
ey — I WW?I

AT I[P HTA TR
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CHHATTISGARH STATE WETLAND AUTHORITY

Aranya ¢ W
¥a Bhavan, North Block, Sector-19, Atal Nagar, Dist.- Raipur (Chhattisgarh)
SNV wq, Hfefecife, Fae—19, 7a1 IR, e AR (BETE)

&

Phone & Fax N

0. 0771- 2512807 Email :cgstatewetland@gmail.com
PP / qeotvg :
o /223 IR, feATd 03 /02 / 2025

aferg,

BRIETR ooy,

AT UG ygfayor Ry
W.WW,WW

ﬁ'ﬂ'ﬂ:- - : \ .
W(WHW_WWW)W2017$W4$WWﬁﬁ%
g ¥ B WREVT B ey Y |

No. W-4/4/2022-WTL. fRi% 08.03.2022.

H WWWW&#WWMW@W?MK.
a_;{a rishnan & Ors vs Union Of India & Ors WPC 2302001 & T&d T YRA ARPR ERIEEL
ﬁ Q’d X ”g ”Eﬂfi 1 a'“” Eﬁ g G”i OFFICIAl MEMORANDUM léﬂl‘ai 08 m’é 2022
WNWEI ﬁv‘md (C‘Tm g fb ISRO g1 Rrsifhd 225 s3I W s & W dcdvs
ctlands (Conservation and Management) Rules, 2017 & {95 —4 & WTger= SR gl
Wetland Rule 2017 & 3fafd ST Afefhaber far war &) serar 721 | i

A Fate =aTery @ 99 Ay ¥ Seoilad § fh—

“In view of above. it is once again clarified/reiterated that the 2.01.503
wetlands (>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA). 2011
should be' protected as per Rule 4 of the Wetlands (Conservation and Management) Rules,
2017. This protection is irrespective of the applicability of/notification as per the said
Rules.”(Annexure-2)

I g8 W FAdw B fb SAC Adas 2021 & SER Wy # ffed
11,264 ATV UX dColvs (WevT Ud yeed) ™ 2017 & f9d—4 @ waum oy
g | w4 & wraur FETTER g

The wetlands shall be conserved and managed in accordance with the principle of
‘wise use' as determined by the Wetlands Authority. The following activities shall be prohibited
within the wetlands, namely -

1. conversion for non-wetland uses including encroachment of any kind:

setting up of any industry and expansion of existing industries:
manufacture or handling or storage or disposal of construction and demolition waste covered
under the Construction and Demolition Waste Management Rules, 2016: hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical Rules,
1989 or the Rules for Manufacture, Use. Import. Export and Storage of Hazardous Micro-
organisms Genetically engineered organisms or cells, 1989 or the Hazardous_ Wastes
(Management, Handling and Transboundary Movement) Rules, 2008; electronic waste
covered under the E-Waste (Management) Rules, 2016
solid waste dumping;
discharge of untreated waste

human settlements: o N
anent nature except for boat jetties within fifty metres from the

_any construction of a perm
: méan high flood - level observed in the past ten years calculated from the date of

commencement of these rules; and,

7. poaching. ; )

(T I S )

&

s and effluents from industries, cities, towns, villages and other

N

‘ I
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F BN W dedtvg mfdaeor @ AT TR (Member Ex-officio) 2 |
e W B i o A W deeivs (“wetland" means an area of marsh.
fen. peatland or water; whether natural or artificial permanent or temporary, with water that is static or
flowing, fresh. brackish or salt - As per Rule 2(g) @1 1 R fafed wd Y qeoie (dRefur gd
AIEH) IR 2017 & P 4 @ aea Wkl a)d 9 AAeES HrAal B 8
3@3@11' B ATS 3w waRa B @ IR B |
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T et it e W I e VTR MY AV IMTVUKILY (’D
Ara !
nya Bhavan, North Block, Sector-19, Atal Nagar, Dist.- Raipur (Chhattisgarh)

IRV 9T+, Hetedis, daev—19 FTATR (BRITR)
Phain : 3 , FARTAYR, .
€ & Fax No. 0771- 2512807 Email ‘cqstatewetland@gmail.com

uﬁa”"as/m/w YR, [543,/ 02,/ 2025

afug,

BRIFTE 3ITg,

SIS Uq 3{19=T yaere fammT,
AT, HEAS Yadq, a1 YR

foog . i ' e : ol
m(mw.www)ﬁwzo17zﬁﬁun4a%a€ﬁmnﬁaﬁ

_ | ] B AR B HaY H |

ML B WWWW@WWWWWWF
No. W-4/4/2022-WTL. f&=i 08.03.2022.

. fawatarfa =1 wafen <mmem & srew R o4 HICER, 2017 MK.

alakrishnan & Ors vs Union Of India & Ors WPC 2302001 & &d Ud “RT WRPR qaTaRyl

5 L D ERT OFFICIAl MEMORANDUM 08 HId, 2022

quw l%mW?%ISROW%ﬁWZ.%WﬁW??WW

Vetlands (Conservation and Management) Rules, 2017 @ fa8—4 & PICCIE IR g1, 918
Wetland Rule 2017 & 3fcifer S=iep1 Aifefsaser fbar wwar &) srerar 81 | | |
|

HIEHIY Wated SR @ S ey A Seafed & e

“In view of above. it is once again clarified/reiterated that the 2.01.503
wetlands (>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA). 2011
should be protected as per Rule 4 of the Wetlands (Conservation and Management) Rules
2017. This protection is irrespective of the applicability of’notification as per the said‘ ‘
Rules.”(Annexure-2) ’

I TE We AW 8 fF SAC Atas 2021 & IgAR I F fafeq
11,264 JCIVGH W dTATS (WReiv Ud yaer) w2017 & fraw—a & grawm @

8T | M 4 & yraume AR B

The wetlands shall be conserved and managed in accordance with the principle of
'‘wise use' as determined by the Wetlands Authority. The following activities shall be prohibited

within the wetlands, namely -
1. conversion for non-wetland uses including encroachment of any kind;

setting up of any industry and expansion of existing industries;

manufacture or handling or storage or disposal of construction and demolition waste covered
under the Construction and Demolition Waste Management Rules. 2016; hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical Rules,
1989 or the Rules for Manutacture. Use. Import. Export and Storage of Hazardous Micro-
organisms Genetically engincered organisms or cells. 1989 or the Hazardous Wastes
(Management, Handling and Transboundary Movement) Rules, 2008; electronic waste

covered under the E-Waste (Management) Rules, 2016:

4. solid waste dumping;
discharge of untreated wastes and effluents from industries, cities. towns. villages and other

L) D

human settlements:
ermanent nature except for boat jetties within fifty metres from the

6. any construction of a p ‘
mean high flood level observed in the past ten years calculated from the date of
commencement of these rules; and,

=S TS

~

poaching.
i
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P T

MoEF&CC & gR1 fRu v feon—fiyrdsr o AR 9 Jetvg @y )

gfad B R, W W eerm @ w6 wfafid 9@ 8

Ue B | 9CAvS & RIohR G @ sridert @ a8 S @5 & R T 90 v

Jeove Tod &3 H Red €| SAC Atlas 2001 @

IR s A fafea 11,264

‘E[Eﬁ“if{ﬂ D Y{éﬁ é-—ﬁa cgstatewetland@gmail.com ERT U & T &I & |

BRITE  JTHAvS W= & 319 W (Member Ex-officio) ¥ |
T AUD SFMABR B IFa 3N arel FH JTave (“wetland” means an area of marsh,

fen, peatland or water; whether natural or artificial, permanent or temporary, with water that is static or
flowing. fresh. brackish or salt — As per Rule 2(g)) &I dqrep W fafed axd gl{ geols (?T\’&TUT g
yaH) R 2017 @ A 4 & qd WRE[ BRA 99 Aaedd SRaEl IR e
Rl @ A ew gHIRA TR B SFRY € |

Fa™ — IR |

§ve
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CHHATTISGARH STATE WETLAND AU I HUKII Y G
BRINTG I JCAVSUTRIHROT

Aranya Bhavan, North Block, Sector-19, Atal Nagar, Dist.- Raipur (Chhattisgarh)
3RUY g, Afefecdl(a, Vaex—19, AARAYG, AR (BTATE)

Phone & Fax No. 0771- 2512807 Email ‘cgstatewetland@gmail.com
PH® / JTATE / D30 ——
' s fed .0z / 02/ 2025
gfq, HERE
i,
BRITE 2T,

ST v A R
HATT, [T ¥4, a1 AR

il W(WHW,WW)W2017$W4$WWI#QW
o 5 B ARE B HEY H |
= RA INE, 93feRY, a9 U4 Serary gRad| 7A@ 3 BHid F

No. W-4/4/2022-WTL. feHid 08.03.2022.

fawarefa A wafen =amarem & smew RAfw 04 sfaCEr, 2017 MK.
Balakri.shnan & Ors vs Union Of India & Ors WPC 2302001 & T&d Ud HIRd ARPR TgTeRT,
a9 Td STeary uRadd = fmT & g S orricial MivoraNDUM f3ATS 08 AT, 2022
A e &g man R 5 ISRO gR1 fRreifad 225 daewR @ ofe @ WA Jedvs
¥ Wetlands (Conservation and Management) Rules. 2017 F fFram—4 @ yTauE [SIRS g1, @re
Wetland Rule 2017 & 3faifa S-a1 Afefbaer fhar war & srear =& |

A Al e & 99 Sy A Joatad & b

“In view of above. it is once again clarified/reiterated that the 2.01.503
wetlands (>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA), 2011
should be protected as per Rule 4 of the Wetlands (Conservation and Management) Rules,
2017. This protection is irrespective of the applicability of/notification as per the said
Rules.”"(Annexure-2)

o g8 W fAdw ® f6 SAC Atas 2021 @ IgAR Wy H fafed
11,264 JCATYH TR JeATS (WREV U@ weu+) fTH 2017 & faH—4 & yrauE o
B | e 4 @ wragE TR §-

The wetlands shall be conserved and managed in accordance with the principle of
'wise use' as determined by the Wetlands Authority. The following activities shall be prohibited
within the wetlands. namely -

I, conversion for non-wetland uses including encroachment of any kind:

2. setting up of any industry and expansion of existing industries;
3 age or disposal of construction and demolition waste covered

manufacture or handling or stor | 0
under the Construction and Demolition Waste Management Rules, 2016: hazardous

substances covered under the Manufacture, Storage and Import of Hazardous Chemical Rples.
1989 or the Rules for Manufacture, Use, Import, Export and Storage of Hazardous Micro-
organisms Genetically engineered organisms or cells, 1989 or the Hazardous_ Wgstes
(z\ianagement. Handling and Transboundary Movement) Rules, 2008: electronic waste

covered under the E-Waste (Management) Rules, 2016:

1. solid waste dumping:

discharge of untreated wastes

human settlements;

6. any construction of a permanent
mean high flood level observe
commencement of these rules: and.

and effluents from industries. cities, towns, villages and other

h

nature except for boat jetties within fifty metres from the
d in the past ten years calculated from the date of

7. poaching.
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Aranya Bhavan, North Block, Sector-19. Atal Nagar, Dist.- Raipur (Chhattisgarh)
IRVG Mg, Afefeile, Jaey—1g, FIRAYR, AcATR (BHTS)
Phone & Fax No. 0771- 2512807 Email .cgstatewetland@gmail com

?fgm/ qTATS / 232 wragR fewis L3/ 02,/ 2025

afa,
OIS IR,
STel FHH Ug R fnmr,
TS ([ Ud ) B 2017 & oW 4 @ e I d Rerd
N D BT B e H |
ACR AR AT, qAtaRv], 99 T3 Serary gRads HAGE BT R FHD F
No. W-4/4/2022-WTL. f&a1# 08.032022.

favaicrfa ameia wwafea wmarem & snae e 04 JFCER, 2017 MK.
Balakrishnan & Ors vs Union Of India & Ors WPC 2302001 & dg&d Ud HRd ERER q?ﬁ'clw
97 V4 STeary gRae = T & 2R ST oFFICiAl MEMORANDUM &A1& 08 AT, 2022
ﬁw%mw%ﬁﬂSRomﬁ%ﬁ%mzzséﬁmﬁMa%mm
X Wetlands (Conservation and Management) Rules. 2017 & f8—4 & yraems [ZRIN g1, A8
Wetland Rule 2017 & 3fqifaq I+ Afefbader far wan &) srerar 8 |

AT Wated =Ter @ 399 aeY 4 Iedfad R fpe

“In view of above, it is once again clarified/reiterated that the 2,01.503
wetlands (>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA), 2011
should be protected as per Rule 4 of the Wetlands (Conservation and Management) Rules,
2017. This protection is irrespective of the applicability of/notification as per the said
Rules.”(Annexure-2)

I I8 W [T ' B SAC Atas 2021 @ IR g H fRifeg
11,264 dTHVGH R ITTS (WU Y9 ) %anzo17$ﬁm—4a%mmﬁm
8| e 4 & wraumT fArErER @-

The wetlands shall be conserved and managed in accordance with the principle of
'wise use' as determined by the Wetlands Authority. The following activities shall be prohibited
within the wetlands, namely -

I conversion for non-wetland uses including encroachment of any kind;
2. setting up of any industry and expansion of existing industries;

3. manufacture or handling or storage or disposal of construction and demolition waste covered
under the Construction and Demolition Waste Management Rules, 2016: hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical Rules.
1989 or the Rules for Manufacture, Use. Import, Export and Storage of Hazardous Micro-
organisms Genetically engincered organisms or cells. 1989 or the Hazardous Wastes
(.\ianagement. 'Hz;ndling and Transboundary Movement) Rules. 2008: electronic waste
covered under the E-Waste (Management) Rules, 2016:

4. solid waste dumping;

S. discharge of untreated wastes and effluents from industries, cities, towns, villages and other
human settlements;

6. any construction of a permanent nature except for boat jetties within fifty metres from the
 mean high flood level observed in the past ten years calculated from the date of
commencement of these rules: and.

~J1

poaching.
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x No. 0771- 2512807 Email :cgstatewetland@gmail.com
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Wi - 9RE WA, qafeRv a9 1d Sy oRads #AeR BT AW BEIG F
No. W-4/4/2022-WTL. f&Hi® 08.03.2022.

fawaicnta ara wdten =ammer & smew Reid 04 srae@R, 2017 MK
Balakrishnan & Ors vs Union Of India & Ors WPC 230/2001 & T8d Ud WRd WXBR JATIROT,
a7 d Serarg gRadd fOT @& gRT SR OFFICIAI MEMORANDUM fATd 08 #Td, 2022
H W fhar T ' f ISRO gRT Rrwifed 225 dRWR F AfE @ WD v
U¥ Wetlands (Conservation and Management) Rules. 2017P FATH—4 & UTU= <L Eﬁﬁ ?ﬂ_g
Wetland Rule 2017 & 3 I+p1 Afefbaya far mar &1 sigar 78l |

A Adted <RI & Iad Aey § Iooifad & foh—

“In view of above, it is once again clarified/reiterated that the 2.01.503
wetlands (>2.25 ha) as per the National Wetland Inventory and Assessment (NWIA). 2011
should be protected as per Rule 4 of the Wetlands (Conservation and Management) Rules.
2017. This protection is irrespective of the applicability of/notification as per the said
Rules."(Annexure-2)

a: I8 wWe A g fF SAC Atlas 2021 & oOR W59 # fafed
11,264 deovgyd WX deoivs (VR Ud yaeH) a9 2017 & Faw—4 & e @
g | | 4 @ wrauE TR B

The wetlands shall be conserved and managed in accordance with the principle of
'wise use' as determined by the Wetlands Authority. The following activities shall be prohibited

within the wetlands, namely -
I, conversion for non-wetland uses including encroachment of any Kind:

[59)

setting up of any industry and expansion of existing industries;

manufacture or handling or storage or disposal of construction and demolition waste covered
under the Construction and Demolition Waste Management Rules. 2016; hazardous
substances covered under the Manufacture, Storage and Import of Hazardous Chemical Rules,
1989 or the Rules for Manufacture, Use, Import, Export and Storage of Hazardous Micro-
organisms Genetically engineered organisms or cells, 1989 or the Hazardous_ Wastes
(Management. Handling and Transboundary Movement) Rules, 2008; electronic waste

covered under the E-Waste (Management) Rules, 2016;

ol

4. solid waste dumping:
discharge of untreated wastes and effluents from industries, cities, towns, villages and other

human settlemenis:
6. anv construction of a permanent nature except for boat jetties within fifty metres from the
mean high flood level observed in the past ten vyears calculated from the date of

commencement of these rules: and,

3 poaching.
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CHHATTISGARH STATE WETLAND AUTHORITY
MY deoive IRl

Aranya Bhavan, North Block,.Sector-19, Atal Nagar, Dist.- Raipur (Chhattisgarh)
. SRV g, Sief wife, HIER—19, FaT YR, AT TR (BAETG)
ax No.-0771- 2512807 Email : castatewetland@gmail.com

T;TW/ ?ftﬁva /2025 /3ol Date: 20.11.2025
The Adjudicating Officer
Secretary in-charge, Department of Environment
Government of Chhattisgarh
. Mahanadi Bhawan, Naya Raipur
Subject: Complaint Regarding Violations of Wetland (Conservation and Management)

Rules, 2017, at Sendh lake (Wetland ID CG008626, as per SAC Atlas 2021),
Naya Raipur, and Request for Action under Section 15 of the Environment
(Protection) Act, 1986.

Ref: MOoEF&CC order dated 04.11.2024 regarding appointment of Adjudicating
Officer under section 15C of Environment (Protection) Act, 1986.
20
Respected Sir,

I am writing to bring to your urgent attention violations of the Wetland
(Conservation and Management) Rules, 2017 occurring at Sendh lake , Raipur. These
violations necessitate immediate intervention and action under the provisions of the
Environment (Protection) Act, 1986. Sendh lake has been identified as a wetland post the
within the jurisdiction of Raipur, playing a crucial role in the local ecosystem, including
groundwater recharge. The preservation of such wetlands is paramount for ecological balance
and environmental sﬁstainability, as recognized by the Wetland (Conservation and
Management) Rules, 2017. .0 V -

It has come td the notice of the Chhattisgarh State Wetland Authority that
various unauthorized are being undertaken within and around the designated area of Sendh lake
. These activities include, but are not limited to, encroachment, unauthorized cori?truction,
dumping of solid waste and debris and alteration of the natural hydrological regime of the
wetland. Such actions are in direct contravention of Rule 4 of the Wetland (Conservation and
Management) Rules, 2017, which explicitly prohibits a range of activities detrimental to
wetland ecosystems. The continued perpetration of these violations poses threat to the
ecological character of Sendh lake, leading to degradation of the wetland. ‘

That, as the Adjudicating Officer appointed by the Central Government under
Section 15C of the Environment (Protection) Act, 1986, you are \_'ested with the authorit/y to
adjudicate and impose penalties for contraventions of the provisions of the Act and tl;e tules
made there under. The violations observed at Sendh lake consfxtute a clear contravention of
the Wetland (Conservation and Management) Rules, 2017, which are statutory mle§ framed
under the Environment (Protection) Act, 1986.Section 15 of the.E.nVIronment (Protection) Act,
1986, provides for penalties for contravention of any of t.he prov151on.s of tht? Act, 01: ofany rule,
order’ or direction issued there under, for which no specific penalty is provided. Given that the

ation and Management) Rules, 2017, are framed under the Act and the EP
Wetlane (Const?r\f arate penalties for their contravention, therefore action under Section 15
Act do not .sp:hc;fzpsp?;priate iégal recourse for addressing these violations. Those responsible
(f):rt:;fel::;rl:dation of Sendh lake must be held accountable and compelled to bear the costs of

remediation and restoration, in addition to facing penalties.

20
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A five members committee headed by Divisional Forest Officer was constituted
by the District Collector (Chairman- Dist Wetland Conservation Committee) which in its report
also reveals the violation of the said wetland rules and therefore calls for a pressing need for
immediate and decisive action to prevent further damage and initiate restorative measures at
Sendh lake . A copy of the report is attached herewith.
In light of the foregoing, I request you to take cognizance of this complaint, to
1dentify the individuals or entities responsible for the violation and proceed with the imposition
of appropriate penalties and take further necessary action as you deem fit.
Attached herewith the following documents:-
B Report of the committee constituted by the Collector (Chairman- Dist Wetland
Committee), Raipur District.
\g%;t waran V.)

~ Meéfmber Secretary ‘
Chhattisgarh State Wetland Aut_honty
Atal Nagar, Nava Raipur, Raipur

21
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North Block, Sector-19, Atal Nagar, Dist.- Raipur (Chhattisgarh)
ST W9, el @i, Vaex—19, a1 VAR, et TR (BAETE)

Aranya Bhavan,

Ph
one & Fax No.-0771- 2512807 Email : cgstatewetland@gmail.com

Tﬁﬁ/ ASAYS /2025 / 2093 Date: 20.11.2025
o
The Adjudicating Officer
Secretary in-charge, Department of Environment
Government of Chhattisgarh
. Mahanadi Bhawan, Naya Raipur
Subject: Complaint Regarding Violations of Wetland (Conservation and Management)

Rules, 2017, at Jhanjh Jalashay (Wetland ID CG008624, as per SAC Atlas
2021), Naya Raipur, and Request for Action under Section 15 of the
Environment (Protection) Act, 1986.

Ref: MOoEF&CC order dated 04.11.2024 regarding appointment of Adjudicating
Officer under section 15C of Environment (Protection) Act, 1986.
-0-
Respected Sir,

I am writing to bring to your urgent attention violations of the Wetland
(Conservation and Management) Rules, 2017 occurring at Jhanjh Jalashay , Raipur. These
violations necessitate immediate intervention and action under the provisions of the
Environment (Protection) Act, 1986. Jhanjh Jalashay has been identified as a wetland post the

within the jurisdiction of Raipur, playing a crucial role in the local ecosystem, including’

groundwater recharge. The preservation of such wetlands is paramount for ecological balance
and environmental sustainability, as recognized by the Wetland (Conservation and
Management) Rules, 2017. : $

It has come td the notice of the Chhattisgarh State Wetland Authority that
various unauthorized are being undertaken within and around the designated area of Jhanjh
Jalashay. These activities include, but are not limited to, encroachment, unaiithorized
construction, dumping of solid waste and debris and alteration of the natural hydrological
regime of the wetland. Such actions are in direct contravention of Rule 4 of the Wetland
(Conservation and Management) Rules, 2017, which explicitly prohibits a range of activities
detrimental to wetland ecosystems. The continued perpetration of these violations poses threat
to the ecological character of Jhanjh Jalashay, leading to degradation of the wetland.

That, as the Adjudicating Officer appointed by the Central Government under
Section 15C of the Environment (Protection) Act, 1986, you are vested with the authority to
adjudicate and impose penalties for contraventions of the provisions of the Act and the rgl,es
made there under. The violations observed at Jhanjh Jalashay constitute a clear contravention
of the Wetland (Conservation and Management) Rules, 2017, which are statutory rules framed
under the Environment (Protection) Act, 1986.Section 15 of the E.nvironment (Protection) Act,
1986, provides for penalties for contravention of any of t.h_e meiSlOKl'S of tht? Act, 01: of any rule,
order or direction issued there under, for which no specific penalty is provided. Given that the
Wetland (Conservation and Management) Rules, 2017, are framed ur}de_lz the Act and thie EP
Act do not specify separate penalties for their contraver.ltxog, ﬂme;gforg ??99“ und_er smqn 15
of the Act is the apﬁf_op;figtq' legal reqburse for addre‘ssmgrthes-t‘:'wolatlons{ .:'-I'hos'e I§Sp995ible
RS njh Jalashay must be held accountable and compelled to bear the

for the degrad*iﬁoni,of Jhan SR A ! 2
cost§ of remediation and restoration, in addition to facing penalties.
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A five members committee headed by Divisional Forest Officer was constituted

/ by the District Collector (Chairman- Dist Wetland Conservation Committee) which in its report
also reveals the violation of the said wetland rules and therefore calls for a pressing need for
immediate and decisive action to prevent further damage and initiate restorative measures at

Thanjh Jalashay . A copy of the report is attached herewith.
In light of the foregoing, I request you to take cognizance of this complaint, to

identify the individuals or entities responsible for the violation and proceed with the imposition
of appropriate penalties and take further necessary action as you deem fit.

Attached herewith the following documents:-
Report of the committee constituted by the Collector (Chairman- Dist Wetland

Committee), Raipur District.
{ ‘
, \%‘Path waran V.)

Member Secretary
Chhattisgarh State Wetland Authority
Atal Nagar, Nava Raipur, Raipur
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